THE INDIAN ELECTRICITY (AMENDMENT) ACT, 1986

B 'NO."'3 1 OF 1986,:-

S o - - [12thAugust 1986]

An Act lurther to amend the Indlan Electrlcxty Act, IgIQ.

B ;t enacted by Parham_ent in the Th;rty-seyenth Year -ot the -
--Republic of India as ‘follows: — S SR

\ .

1 This Act may be called the Indlan Electnclty (Amendment) Act Sh;oi‘f

- 1986. - : o , R - L ftitle,
L ,9 of 1910, . 2. For section 39 of the Iﬁdlan Electrlcity Acf '1910 (herelnaftei' re-  Substi-
. ) ' - ferred to as the prlnc1pa1 Act) the fmlowmg sectmm shall be ‘substituted, - tution ot
TN namely —_ . : - Loy oW sees.
_ . ’ . : . . o ’ : * tionsfor -

v _ “section 39;
“38. Whoever dJShOnestly abstracts, consumes or uses ;any  Theftos’
" energy shall be pumshable with imprisonment for-a term which may ‘energy.
extend to threé years, or with fine which shall not be less than one
thousand rupees, or with both; and if it is proved that any artificial’
. means or means not authomsed by the licensee exist for the abstrac-
tion, consumption or use of energy by the consumer, it shall’ be
presumed unti] the contrary iz proved, that any abstraction, con-
sumption or use of energy has been dishonestly caused by such con-
sumer, C o

. - .39A. Whoever abets an offence punishable under section .38 or ' Abetment. .
. ~ .- -section 44 shali, nbththstandmg anything contained in section 116 - .
45 of 1860. of the Indian Penal Cede, be punished’ w1th pumshment prowded
- . for the offence.”. »

3. In section 44 of the prmmpa. Act— , . Amend- .
' ment of

(a) after clause (a), the followmg clause shall be inserted.  section 44.

- namely:-— .
“(aa) unauthor;sedly re- connects any meter referred to in

- sub-section (1) of section 28, or any meter, indicator or apparatus

_ referred to in sub-section (7). of section 26, with any electric sup-

' ply-hne or other works, being the property of the licensee, through R
" which- energy may be supplied, when the said electrlc supply~
~ line or other works has or have been cut or dlscc.nnected under

sub-sectlon (1) of section 24; or” ' o : »

1021



. Amendment
“of sections

47 and -48,

Amendment
of section
49,

.Amendment
of v.section'
-50. '
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(b) for the Words “shall be punishable wuh ﬁne which may
extend to five hundred: -rupees”, the words “shall- be: punlshable'.
with imprisonment for a term which may extend. to three years, or

 with fine which: may extend to five thousand rUpees or with both”
»shall be substltuted ‘

(c) after the words bracket,; and letter “such connection as is

. referred to in clause (a),”, the words, brac kets and letters “or such

Te- -connection as is referred to m clause (aa),” shall be 1nserbed

- (d) for the words “that such connection, communlcat on”, the
vwords “that such connect}on, ré-connection; communication”  shall
.be subst1tuted - ‘ ' .

4. In sec‘clons 47 and 48 of the prlhc1p'a1 Act, for the word and' figures
sections 397, the words, figures and letter “:.ectlon 39, section 39A or

se ct;on 40” shall be substltuted

. 5. In section 49 of the pr1nc1pal Act, for the word and figures * sectmﬁs

'39 407, the Word ﬁgures and letter “sechons 39, 39A,. 407 shall be substi-

tuted

6. In section 50 of the prlnc1pa1 Act after tho words “the Gnvern-'
ment”, the words “or -a State Electmcxty Board" shall be inserted. '



